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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH AT NEW DLEHI 

 
ORIGINAL APPLICATION NO. 710 OF 2023 

IN THE MATTER OF: 

SUSHIL RAGHAV                                                              …APPLICANT 
-VERSUS- 

STATE OF UTTAR PRADESH & ORS.                     …RESPONDENTS 

SUPPLEMENTARY REPLY ON BEHALF OF THE RESPONDENT NO. 
7, GHAZIABAD DEVELOPMENT AUTHORITY IN THE MATTER OF 
SUSHIL RAGHAV V. STATE OF UTTAR PRADESH AND OTHERS O.A. 
710 OF 2023. 

MOST RESPECTFULLY SHOWETH: - 

1. That the present supplementary reply is being filed on behalf of the 

Respondent No. 7, Ghaziabad Development Authority in the present 

Original Application No. 710 of 2023 titled as Sushil Raghav v. State of 

Uttar Pradesh and Others (hereinafter referred to as ‘the present matter’) 

pending for adjudication before the Hon’ble National Green Tribunal, 

Principal Bench, New Delhi (hereinafter referred to as ‘the Hon’ble 

Tribunal’). 

2. That the Respondent No. 7 humbly craves leave of this Hon’ble Tribunal to 

rely of the contents of short reply filed earlier and the present supplementary 

reply may be read as part and parcel of the short reply filed, as an extensor. 

3. That the present matter is examining the grievance of the original applicant 

that there was a park earmarked at Rajendra Nagar Industrial Colony at G.T. 

Road Mile 8/7, Sahibabad, Ghaziabad. The allegation is about construction 

of a road/pathway on the land earmarked for the park and also the 
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construction of a drain and shifting of the boundary wall of the park to reduce 

the park area.   

4. That in compliance of the directions passed by this Hon’ble Tribunal and in 

extension of the previous compliance, the Respondent No. 7 has issued 112 

more show cause notices dated 01.04.2025, 03.04.2025 & 04.04.2025 

under Section-27 of the Uttar Pradesh Town Planning and Development Act-

1973. A true copy of the show cause notice dated 01.04.2025, 03.04.2025 & 

04.04.2025 is marked and annexed herein as ANNEXURE A-4 (Colly).  

5. That it is humbly submitted that in total the Respondent No. 7 had issued 49 

show cause notices under Section-27 of the Uttar Pradesh Town Planning 

and Development Act-1973 earlier – 9 show cause notice dated 30.12.2024 

to the industries and 40 show cause notices dated 30.12.20204 & 31.01.2025 

(Annexed in the short reply of Respondent No. 7) to the residents of the 

approximately 172 houses built in the area. Therefore, in total 161 show 

cause notices have been issued in a phased manner.   

6. That it is humbly submitted that in pursuance of the show cause notice dated 

30.12.2024 issued to the 9 industries wherein reply was sought and the 

noticees stated that the issue is pending before this Hon’ble Tribunal. It was 

further stated that the sale deed 22.06.2004 is a part of freehold industrial 

area bearing plot 80-K which states that CC Road was already present and 

the noticees have not constructed any road.  

7. That it is humbly submitted that a letter was sent to Additional Municipal 

Commissioner, Municipal Corporation of Ghaziabad and Deputy 

Commissioner, Police Commissionerate, Ghaziabad requesting for a team 

and assistance for demolition of unauthorized construction. Thereafter, on 

08.05.2025 with the assistance of the local police and authority the 
demolition of the unauthorized construction was carried out.
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. 

8. It is humbly submitted that in pursuance of the same, further action has been 

taken by the Respondent No. 7 in accordance with law and the unauthorized 

road has been demolished. It is further humbly submitted that the process of 

restoration of the green belt is being resisted by the locals. A true copy of 

. 

9. That it is humbly submitted that on the day of the demolition locals and 

residents resisted the actions of the authorities and subsequently there was 

threat of violence. Further, law and order situation is also under threat and 

due to demolition, the hostility has been showcased against the authorities. 

10. That it is humbly prayed that the present supplementary reply filed on behalf 

of Respondent No. 7 may be taken on record. 

11. That it is humbly submitted that Respondent No. 7 craves leave of this 

Hon’ble Tribunal to file additional replies as and when directed by this 

Hon’ble Tribunal. 

 
Place: New Delhi 

 

 
GHAZIABAD DEVELOPMENT AUTHORITY 

(RESPONDENT NO. 7) 
 

THROUGH COUNSEL 
 
 

 
YAGYAWALKYA SINGH 

ANNEXURE A-5 (Colly)
the photographs of the demolition are duly marked and annexed herein as the

Date: 19.05.2025
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DLEHI 

ORIGINAL APPLICATION NO. 710 OF 2023 

IN THE MATTER OF: 

SUSHIL RAGHAV 

STATE OF UTTAR PRADESH & 0RS. 

ALOK RANJAN 

-VERSUS 

AFFIDAVIT 

Verified at New Delhi on this 

about bO years, presently posted as EXEUTIVE ENGLNEER, 

GDA, and R/o GHAZLABAD DEVEDPMENT AUTHORTTY do hereby 

solemnly affirm and declare as under: 

That touk 

S/o LT. SH. R-PGUPTA 

1. That I am the authorized representative of the Respondent Authority in the 

aforesaid matter and I am well conversant with facts and circumstances of the 

case and I am competent to swear the present affidavit. 

Certiftet /Atlested 

2.That the contents of the accompanyíng short reply have been read over to me, 

whích I understood and I state that the contents from para 1 to 6 are based on 

sananed Dy me and further as per the legal advice received and 

by me to be true. 

VERIFICATION 

Seria! :: 

3. That the Annexure filed with the present short reply are true copies of the 

originals. 
GOV 

...APPLICANT 

day of 

5 

...RESPONDENTS 

Sos.. 

The S: 
kre!i! 

SAN 

aged 

contents of Para 1 to 3 of the above affidavit are true and correct to the best of 
my knowledge and belief and no part of it is false and nothing material has been 
concealed therefrom. 

hcudhary 

Smt. !i: 

Notary. 

Giaziabt. 

(U.P) 
Incia 

DELO 

2025 -that the 

DEPONENT 
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